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TELECOM REGULATORY AUTHORITY OF INDIA
NOTIFICATION '
New Delhi, the 13th July, 2010 ‘

The Telecom Regulatory Authority of India (Officers
and Staff Appointment) (Tenth Amendment)
Regulations, 2610 '

(No.30f2010)

-F. No. §-4/2000-A&P.—In exercise of the powers
conferred by sub-section (1) of Section 10 and sub-section
(1) of Section 36 of the Telecom Regulatory Authority of
India Act, 1997 (24 of 1997), the Telecom Regulatory
Authority of India hereby makes the following regulations
further to amend the Telecom Regulatory Authority of India

{Officers and Staff Appointment) Regulation, 2001 (2 of
2001), namely :-—

1. (1) These regulations may be called the Telecom
Regulatory Authority of India (Officers and Staff
Appointment) (Tenth Amendment) Regulations, 2010,

(2) They shall come into force from the date of . !
their publication in the Official Gazette. |

- 2. In Schedule I to the Telecom Regulatory Authority
of India (Officers and Staff Appointment) Regulaition, 2001
{2 0£2001),— '

(a) against the post of Principal Advisor, under the
heading “Qualification and experience for
deputation”—

(I} in entry (ii) for the words “six years of regular
service”, the words “three years of regular
service” shall be substituted,

() for entry (ji), the following entry shall be
substituted, namely :—

“(iiy Group A officers having twenty-one
years of regular service in Group A of
which at least three years of regular
service shal! be in the SAG”;

(b) against the post of Advisor, under the heading
“Qualification and experience for deputation”—

() inentry (ii) for the words “six years of regular
service”, the words “four years of regular
service” shall be substituted;

() for entry (iii), the following entry shall be
substituted, namely :—

“(iif) Group A officers having seventeen |
years of regular service in Group A of 1
which at least four years of regular
service shall be in the Selection Grade”, '

{c) against the post of Joint Advisor, under the
heading “Qualification and experience for
deputation”— ‘
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@ inentry (ii) for the words “five years of regular or equivalent or 7 years of combined service on

service”, the words “four years of regular regular basis in the Junior Time Scale/Section
service” shall be substituted; ) Officer’s grade”, the words “7 years of regular

T service in the grade of Section Officer or any other

() for entry (iii), the following entry shall be equivalent or higher grade” shall be substituted.

substituted, namely :—
A . M. S. SEETHARAMAN, Advisor (A&P
“(iify Group A officers having twelve years of - (A&F)

regular service in Group A of which at [ADVT. I11/4/142/10-Exty.]

least four years of regular service Shzf!.l Note :—The principal regulations were published vide
be in the Junior Administrative Grade”; No. 5-4/2000 (A&LD), dated 15th February, 2001

(d) against the post of Deputy Advisor, undgr-the- and amended vide :—

heading “Qualification and experience for () 1-6/2002-A & L, dated 221id January, 2004
deputation”— o ' ‘
P : ) . (i) 5:4/2000-A & L (Vol.1), dated 11th May, 2004
(D in entry (ii) for the words “five years of regular .
service in that grade or”, the words “four years (iip 5-4/2000-A &L (Vol.ID),dated | 7th June, 2004
of regular service in that grade” shall be (iv) 5-4/2000-A & P (Vol. II), dated 10th May, 2005
substituted; (v) 54/2000-A & P (Vol. II), dated 26th May, 2006
(W) eniry (iif), shall be deleted; (vi) 5-4/2000-A & P (Vol.IT), dated 9th October, 2006
{e) against the post of Senior Research Officer, under (vii) 5-4/2000-A & P, dated 31st December, 2008
the heading “Qualification and experience for
(viii) 5-2/2005-A & P, dated 20th March, 2009

deputation”, in entry (ii}, for the words “7 years
of regular servce in the grades of Section Officer (ix) $-4/2000-A &P, dated 23rd April, 2010.
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